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In the Bombay High Court

Case No : Writ Petition No.1510 Of 2021 (F)

Amina BI Shaikh APPELLANT

Vs

Chief Officer RESPONDENT

Date of Decision : 29-09-2021

Acts Referred:

Citation : (2021) 09 BOM CK 0068

Hon'ble Judges : M.S. Sonak, J;M.S. Jawalkar, J

Bench : Division Bench

Advocate : Preetam Talaulikar, S.D. Padiyar, P. Shirodkar

Final Decision : Disposed Of

Judgement

1. Heard learned Counsel for the parties.

2. In Writ Petitions No.253/2021 and 254/2021 which were instituted by
Respondent No.2 herein, we have made an order that the Valpoi Municipal
Council should implement the demolition order made against the structure put up
by the Petitioner herein, which must be implemented within six weeks since the
same has attained finality.

3. Now, the Petitioner who was the Respondent in the petition instituted by
Respondent No.2 has filed this petition to point out that there is a demolition
order issued against the Respondent No.2 herein which has also similarly
attained finality.

4. Mr. Padiyar, the learned Counsel for the Valpoi Municipal Council has fairly
pointed out that this demolition order has attained finality and even the plea for
regularization has been rejected. He, therefore, states that the Valpoi Municipal
Council will implement this final demolition order within six weeks from today.

5. The statement is accepted and the Valpoi Municipal Council is directed to act
accordingly.
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6. This petition is disposed of in the aforesaid terms. All concerned to act on
authenticated copy of this order.
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